MANSI POKAR
___ ADVOCATE

Shri Ram Saw Mill Co, Pethnaka, Panchavati, Nashik-422003.

Mobile No: -973005789 Email: - mansipokar444@gmail.com

Date: -October 12th 2022

To,

The Registrar,

The National Company Law Tribunal,

44, D Somani Rd, opp. MTNL Exchange,
Ganesh Murti N agar, Cuffe Parade,
Mumbai, Maharashera 400005

REF: - BEFORE HON’BLE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH - II
INTERLOCUTORY APPLICATION NO. OF 2022
IN
COMPANY PETITION (IB). No. 1427/MB/2019

Salasar Enterprises Private Limited

(THROUGH)

Ms. Nishi jain ...Applicant/ Liquidator
IN THE MATTER OF:-

Hirfal Interiors ...Operational Creditor
Versus

Salasar Enterprises Private Limited ...Corporate Debtor

Dear Sir/Madam,

['am concerned for my Client, Ms. Nishi Jain, the Applicant/Liquidator of Salasar Enterprises
Private Limited, in the above mentioned captioned matter.

Be pleased to take on record; notarized Copy of Interlocutory Application on behalf of the
Applicant in the captioned matter.

Kindly acknowledge the receipt of the same.

Thanking You,

Adv./; ansi Pokar

Advocate for Applicant/Liquidator
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MUMBAI BENCH ~ 11
INTERLOCUTORY APPLICATION NO.: ______ OF 2022
IN

COMPANY PETITION NO. (IB) 1427 OF 2019

Salasar Enterprises Private Limited

(THROUGH)
Ms. Nishi Jain ...Applicant/ .Liquidator
IN THE MATTER OF:-
Hirfal Interiors ...Operational Creditor
Versus
Salasar Enterprises Private Limited ...Corporate Debtor
LIST OF DATES AND EVENTS
SR NO. DATES EVENTS

L 15.10.2020 The Order of admission passed by the
Hon'ble Tribunal to admit Company

Petition No. 1427 of 2020

2. 10.11.2020 1st Meeting of CoC was held and further the

CoC in the said meeting proposed to




continue the appointment of Applicant as

Resolution Professional.

28.11.2020

2nd CoC meeting was held, the Applicant
had called for EOI in “Form G” on 23t
December, 2020 but no response for
Information Memorandum and Letter of
Undertaking was turned by the responses
received in EOI and in the said meeting

same was informed to CoC.

07.01.2021

3rd COC meeting held in that the valuation
Report of the Registered Valuer has come
and after taking confidential undertaking

same was placed before COC.,

12.02.2021

4th COC Meeting it was decided and
agreed by COC that there being no
prospect of any resolution plan in future as
well, the Corporate Debtor should go for
liquidation, as it was not a going concern
since last 3-4 years and has been incurring

losses since then.

12.04.2021

180 days of CIRP was to expire but there

was no prospect of any Resolution Plan.
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15.03.2021

5th meeting of CoC was held and further it
was agreed by CoC that the Corporate
Debtor should go under Liquidation and
CoC decided to file Application  for

Liquidation Process.

29.07.2021

Accordingly, the Interlocutory Application
No. 971 of 2021 of was filed and the
Hon'ble Tribunal vide its Order was
pleased to allow the Liquidation of the
Corporate Debtor and further appointed

Ms. Nishi Jain as a Liquidator.

02.08.2022

The Applicant - had made Public
Announcement in “Form B” for invitation

of Claims.

10.

02.09.2022

Last date for submission of Claims by
Stakeholders and the
Applicant/Liquidator had received 4
Claim. The Liquidator have verified one

Claim which is of Operational Creditors.
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IN

COMPANY PETITION NO. (IB) 1427 OF 2019

Salasar Enterprises Private Limited

(THROUGH)

Ms. Nishi Jain ...Applicant/ Liquidator
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SYNOPSIS

1. The Hon’ble National Company Law Tribunal vide its Order

dated 15t October, 2020 admiited the Company Petition No.
1427 of 2019 and Hon'ble Tribunal was pleased to appoint the

Applicant as Interim Resolution Professional.

. On 10.11.2020, 1st Meeting of CoC was held and the CoC in the
said meeting proposed to continue the appointment of

Applicant as Resolution Professional.

. On 284 November,2020, 2nd¢ Meeting of CoC was held and
Applicant had called for EOI in “Form G” on 23*¢ December,
2020. The Applicant informed the Members of COC in the 3rd
COC meeting held on 7th January 2021 that the valuation
Report of the Registered Valuer has come and after taking
confidential undertaking same was placed before COC. The
Applicant also informed COC about the two responses
(Resolution Applicant) received from EOI issued on 23rd
December 2020 but two responses were received by EOI
thereafter applicant had forwarded Information Memorandum

and letter of undertaking after which no response was received.
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4. The Applicant informed the Members of COC in the 4th COC
Meeting it was decided and agreed by COC that there being no
prospect of any resolution plan in future as well, the Corporate
Debtor should go for liquidation, as it was not a going concern

since last 3-4 years and has been incurring losses since then.

5. The Applicant informed the COC that Consent to act as
Liquidator of the Company by Ms. Nishi fain has been placed at
5th COC Meeting. The COC has approved the name of Ms.
Nishi Jain (IP Reg No. IBBI/IPA-001/1P-P01662/2019-
2020/12664) as the proposed Liquidator for the Corporate
Debtor. As the 180 days of Corporate Insolvency Resolution
Process was to expire on 12t April 2021 and there was no
prospect of Resolution Plan, on 154 March ,2021 the Applicant
informed the CoC about the same and CoC agreed that the

Corporate Debtor should go under Liquidation.

6. Accordingly, the Interlocutory Application No. 971of 2021 was
filed and the Hon'ble Tribunal vide its Order dated 29th
July,2022 was pleased to allow the Liquidation of Corporate
Debtor and further appointed the Applicant as Liquidator of the

Corporate Debtor.
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7. On 20d August, 2022, the Public Announcement was made in

Form B and the last date of submission of Claim was 2nd

September,2022. The Applicant/Liquidator had received 4

Claim out of which first claim was by the Operational Creditor

itself amounting to Rs.29,83,876/- (Twenty-Nine Lakhs LEighty-
Three Thousand Eight Hundred Seventy-Six) and it was being
verified. Second claim received amounted to Rs.34,51,812/-
(Thirty-Four Lakhs Fifty-One Thousand Eight Hundred
Twelve) was for different entity i.e M/s Salasar Enterprises
(TIN No-06491952115) and not for Salasar Enterprises Private
Limited and therefore, same was rejected. Third claim received
via speed post on 7th September 2022 amounting to Ks.
4,15,17,821/- (Four Crore Fifteen Lakhs Seventeen Thousand
Eight Hundred Twenty-One), An Applicant was unable to
verify the said claim from the Books of Accounts of the
Corporate Debtor. In the Audited Annual Accounts of the
Corporate Debtor for the years 2007-2008, 2008-2009, 2009-2010
no such amount as claimed by the Claimant has been provided
for and even not shown as contingent Liability. The fourth
Claim was received via speed post-dated 29.09.2022 amounting
to Rs.28,67,62,480/- (Twenty-Eight Crore Sixty-Seven Lakhs
Sixty-Two Thousand Four Hundred and Eighty). Applicant
says and submits that claim in Form B filed under Insolvency

and Bankruptcy Board of India (Insolvency Regulation Process




for Corporate Persons) Regulation 2016 is not as per Insolvency
and Bankruptcy Board of India (Liquidation Process)
Regulation 2016. The claim is to be submitted in Form C, hence
the claim cannot be admitted as it is not in prescribed form.
Applicant further informed the Claimant about the same.
Furthermore, Applicant informed the Claimant that the claim
Form should not include any Demand after commencement of
CIRP i.e 15/10/2020 as there is a Moratorium on such demand

under section 14 of Insolvency and Bankruptcy Code, 2016.

. Hence, Interlocutory Application is being filed by the
Liquidator the List Certifying Constitution of Stakeholders of
the Corporate Debtor and the status of the Claim as received
as per Public Announcement regarding to the ongoing

Liquidation Process of the Corporate Debtor.




BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH - II
INTERLOCUTORY APPLICATION NO.: OF 2022
IN

COMPANY PETITION NO. (IB) 1427 OF 2019

Salasar Enterprises Private Limited

Having its registered office at,

A-607 (6t Floor), Express Zone,

Western Express Highway, Near Patel Aluminium
Malad (east), Mumbai 400097 . . Ag r(’ﬁ- Mck chuﬁﬁ)
THROUGH

Ms. Nishi Jain

Liquidator

Having address at A 102,

Krishna Tower, Ashok Nagar

Kandivali east , Mumbai ~ 400101.

Email:- csnishijain@gmail.com ...Applicant/Liquidator
IN THE MATTER OF:-

Hirfal Interiors ...Operational Creditor
Versus

Salasar Enterprises Private Limited ... Corporate Debtor

APPLICATION FOR THE SUBMISSION OF REPORT AND
CERTIFYING THE CONSTITUTION OF STAKEHOLDERS CLAIMS
OF SALASAR ENTERPRISES PRIVATE LIMITED UNDER
SECTION 60(5) OF THE INSOLVENCY & BANKRUPTCY CODE,
2016 READ WITH REGULATION 31(2) OF IBBI (LIQUIDATION
PROCESS) REGULATIONS, 2016.

i REF:-IN THE MATTER OF SALASAR ENTERPRISES PRIVATE
A T, T 3/ S,
,/,-::-f.;v‘i“;f-v‘~-wx\%;?\%‘ LIMITED VIDE NCLT ORDER DATED 29% JULY,2022 IN




MOST RESPECTFULLY SHOWETH:
I. PARTICULARS OF THE APPLICANT: -
The Applicant, Ms. Nishi Jain , (IBBI/IPA-001/ IP-P01662/2019-

20/12664) has been appointed as Liquidator of the Corporate Debtor
having his address at A 102, Krishna Tower, Ashok Nagar, Kandivali
east , Mumbai - 400101 has preferred the present Application for
submission of Report certifying the Constitution of Stakeholders Claims
of Corporate Debtor Company under Section 60(5) of the Insolvency &
Bankruptcy Code, 2016 (“IBC, 2016”) Read with Regulation 31(2) of IBBI
(Liquidation Process) Regulations, 2016).

IL JURISDICTION OF THIS BENCH:-
Order dated 29t July, 2022, Liquidation of the Corporate Debtor was

passed by this Hon'ble Tribunal, Mumbai Bench. Therefore, the
Applicant submits that the subject matter of this Application is within
the jurisdiction of this Hon’ble Tribunal.

II1. LIMITATION:-

The Applicant submits that the present Application is not barred by the
Provisions of the Insolvency and Bankruptcy Code, 2016 as the same
being filed during the Liquidation process. It is therefore submitted that

no part of Application is barred by the law of limitation.

IV. FACTS OF THE CASE

1. The Application under Section 9 of Insolvency and Bankruptcy
Code, 2016 was filed by Hirfal Interiors, the Operational
Creditor for initiation of Corporate Insolvency Resolution
Process (herein referred to as “CIRP”) of Salasar Enterprises

Private Limited (herein referred to as “Corporate Debtor”).

2. Applicant say and submit that the said Application was

admitted by the Hon'ble National Company Law Tribunal,
Mumbai Bench, vide its Order dated 15t October, 2020 and the




Interim Resolution Professional for taking necessary actions in
accordance with the relevant provisions of Insolvency and

Bankruptcy Code, 2016.

The Applicant say and submits that the 1% meeting of
Committee of Creditors (CoC) was held on 10.11.2020 and the
CoC in the said meeting proposed to continue the appointment
of Applicant as Resolution Professional. Thereafter, the
Applicant say and submit that the 2°d meeting of Committee of
Creditors was held on 28% November, 2020 and the Applicant
had called for EOI in “Form G” on 23t December, 2020. In the
3d meeting of Committee of Creditors was held on 7t January,
2021, Valuation Report of the Registered Valuer was placed and
also appraised members of COC about two responses received

from EQI.

The Applicant say and submits that in 4t COC meeting held on
12t February, 2021 The Applicant informed COC that letter of
undertaking has been forwarded to the prospective Applicants
and thereafter no response for Information Memorandum and
Letter of Undertaking from the responses received via EOL
Further, in the 5t meeting of Committee of Creditors was held
on 15t March, 2021 there the Applicant informed the CoC with
regards to same and thereafter in the said meeting it was agreed
by CoC that there being no Resolution Plan the Corporate
Debtor should go under Liquidation as it was not a going
concern. Thereafter, the CoC decided to file the Liquidation
Application under Section 33 of Insolvency and Bankruptcy
Code, 2016 for Liquidation of the Corporate Debtor.

Subsequent thereto, the Resolution Professional filed a
Interlocutory Application No. 971of 2@ for Liquidation
Process of Corporate Debtor under Section 33 of Insolvency and
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Bankruptcy Code, 2016 before this Hon'ble Tribunal, e
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Applicant say and submits that accordingly the IHon'ble
Tribunal vide its Order dated 29% July, 2022 was pleased to
allow the Liquidation of the Corporate Debtor and further
appointed the Applicant/Ms. Nishi Jain as a Liquidator of the
Corporate Debtor to take necessary actions in accordance with
the relevant provisions of Insolvency and Bankruptcy Code,
2016 and the Insolvency and Bankruptcy Board of India
(Liquidation Process Regulations, 2016).
Annexed hereto and marked as
Annexure “A” is the Copy of the Order
dated 29" July,2022 passed by this
Hon’ble Tribunal.

6. The Applicant say and submit that the Applicant had made
Public Announcement as per Regulation 12 of IBBI (Liquidation
Process) Regulations, 2016, in “Form B” on 2nd August ,2022 in
“Business Standard” (in English) and “Navshakti” (in Marathi)
inviting all Creditors to submit their respective claims together
with relevant supporting evidence against the Corporate
Debtor. As per the published Form B the last date for
submission of Claims by any Stakeholders of the Corporate
Debtor was 2nd September, 2022.

Annexed hereto and marked as
Annexure “B” is copy of Form B and
copies of Newspaper ““Business
Standard” (in English) and “Navshakti”
(in Marathi).

7. The Applicant say and submits that pursuant to the said Public
Announcement made in “Form B”, on 2nd August, 2022 for which

the last date of submission of Claim was 2nd September,2022. The

Applicant/ Liquidator had received 4 Claim out of which first claim
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(Twenty-Nine Lakhs Eighty-Three Thousand Eight Hundred
Seventy-5Six) and it was being verified. Second claim received
amounted to Rs.34,51,812/- (Thirty-Four Lakhs Fifty-One Thousand
Eight Hundred Twelve) from Dy. Excise & Taxation Commissioner
(ST), Gurugram (South) Excise and Taxation Department Govt. of
Haryana, which was made for different entity i.e M/s Salasar
Enterprises (TIN No-06491952115) and not for Salasar Enterprises
Private Limited and therefore, same was rejected and said rejection
was duly informed to the claimant. Third claim received via speed
post on 7th September 2022 amounting to Rs. 4,15,17,821/- (Four
Crore TFifteen Lakhs Seventeen Thousand Eight Hundred Twenty-
One), out of which Principle amount was for Rs. 1,14,36,171/- and
Interest Rs.3,00,81,650/- from Directorate of Commercial Taxes,
Govt. of West Bengal, 14, Beliaghata Road, Kolkata, which was
received post the last date of submission of Claim i.e 2nd September.
An Applicant was unable to verify the said claim from the Books of
Accounts of the Corporate Debtor. In the Audited Annual Accounts
of the Corporate Debtor for the years 2007-2008, 2008-2009, 2009-
2010 no such amount as claimed by the Claimant has been provided
for and even not shown as contingent Liability. An applicant
informed the Claimant to provide requisite documents needful to
verify the Claims. The claimant also informed that the claim
submitted in Form C in the said Liquidation Process is not in the
prescribed format as it doesn’t contain Affidavit in the prescribed
format. The fourth Claim was received via speed post-dated
29.09.2022 amounting to Rs. 28,67,62,480/- (Twenty- hlght Cr{)rem
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along with proof of claim in Form B under Regulation 7 of
Insolvency and Bankruptcy Board of India (Insolvency Regulation
Process for Corporate Person) Regulation 2016 for total claim
amount of Rs. Twenty-Eight Crore Sixty-Seven Lakh Sixty-Two
Thousand Four Hundred and Eighty. Applicant says and submits
that claim in Form B filed under Insolvency and Bankruptcy Board
of India (Insolvency Regulation Process for Corporate Persons)
Regulation 2016 is not as per Insolvency and Bankruptcy Board of
India (Liquidation Process) Regulation 2016. Further, Applicant says
and submit that under said Insolvency and Bankruptcy Board of
India (Liquidation Process) Regulation 2016, the claim is to be
submitted in Form C, hence the claim cannot be admitted as it is not
in prescribed form. Applicant further informed the Claimant about
the same. Furthermore, Applicant informed the Claimant that the
claim Form should not include any Demand after commencement of
CIRP i.e 15/10/2020 as there is a Moratorium on such demand

- under section 14 of Insolvency and Bankruptcy Code, 2016.

The Applicant say and submits that the as per Regulation 30 of
the IBBI (Liquidation Process Regulations 2016) the
Applicant/Liquidator has verified the Claim. The Applicant say
and submit that the verification of Claim of Rs.29,83,876/-
{(Rupees Twenty-Nine Lakh Eighty-Three Thousand Eight
Hundred and Seventy-Six Only) was done on the basis of
books of accounts, corroboration with other evidences such as
Agreements, Contracts, ledger extracts etc. and the same was

admitted by the Applicant/Liquidator.




9. The Applicant say and submits that with regard to the ongoing
Liquidation Process of the Corporate Debtor and in accordance
with Regulation 31(2) of the IBBI (Liquidation Process)
Regulations, 2016, the Applicant/Liquidator shall file List
Certifying Constitution of Stakeholders of the Corporate Debtor
and the status of the Claim as received till the last date of
submission as per Public Announcement made on 20 August,
2022,

Annexed hereto and marked as
Annexure “C” is the copy of the status
report certifying the list of Stakeholders

and status of Claims received and

Communication made - to - claimants

with their reply.

10. Therefore, it is pertinent to note that the List of Claims of
Stakeholders may further undergo modifications subject to
receipt of the additional information as per Regulation 31(3) of
IBBI, (Liquidation Process} Regulations,2016.

PRAYERS:-

In view of the aforementioned facts and grounds, it is in the interest

of the Corporate Debtor, its Stake holders that this Hon'ble Tribunal

be please to grant such Reliefs as prayed under:

a. To take on record the Report certifying the list of Stakeholders of
Salasar Enterprises Private Limited under Regulation 31(2) of
Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016;

b.  To pass any other Order as this Hon'ble Tribunal may dgem fit..,

By
w0
.,

Date: 12410 | v~ ;\fi 2 E\'f/’
Place: Mumbai Ms, Nishi Jain
Applicant/Liquidator

Salasar Enterprises Private Limited
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VERIFICATION

Ms. Nishi Jain, the Applicant/Liquidator of Salasar Enterprises
Private Limited, aged 39 years, having her address at A- 102, Krishna
Tower, Ashok Nagar ,Kandivali east , Mumbai ~ 400101, do hereby
confirm the contents from Paragraph 1 to 11 are true to my knowledge

and nothing material has been concealed.

Date: U{ Lo 1 e §\~\»1 3};\%

Place: Mumbai Ms. Nishi Jain

Applicant/Liquidator
Salasar Enterprises Private Limited

CIN: U45100MH2004PTC145669
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IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, COURTII

IA 971 of 2021
In
CP (IB) 1427/MB/C-11/2019

Under Section 33 of the Insolvency
and Bankruptcy Code, 2016,

In the Application of

Ms. Nishi Jain

Address: Al102, Krishna Tower,
Ashok Nagar, Kandivali East,
Murmnbai - 400101.

...Applicant/Resolution
Professional

In the matter of
Hixfal Interiors
...Operational Creditor
Versus

Salasar Enterprises Private Limited
...Corporate Debtor

Order Delivered on :~ 29.07.2022
Covam.

Justice P.N, Deshmukh (Retd.) : Member (Judicial)

Shyam Babu Gautam : Member (Technical)
Appearance:
For the Applicant : Adv. Yahya Batatawala

Resolution Professional : Ms. Nishi Jain




ORDER

Per: Justice P.N. Deshinukh, Member Judicial

1. It is an Application filed u/s 33 of the Insolvency &
Bankruptcy Code, 2016 (hereinafter referred to as Code) by
Mr, Nishi Jain, Resolution Professional (RP) of Salasar
Enterprises Private Limited seeking Liquidation Order and
appointment of the Applicant/RP as liquidator, based on
the resolution passed by the CoC in its 5* meeting held on
15.03.2021 with a requisite majority as contemplated under
the Code,

2. 'This Adjudicating Authority vide its order dated 15.10.2020
on a Petition filed by Hirfal Interiors (Operational Creditor)
under section 9 of the Code directed initiation of the
Corporate Insolvency Resolution Process (CIRP) against
the Corporate Debtor and appointed Ms, Nishi Jain as the
Interim Resolution Professional (IRP) of the Corporate
Debtor.

3. The Applicant submitted that during the course of CIRP as
many as 5> CoC meeting were held. Pursuant to the
initiation of CIRP, a public announcement in Form A was
published on 17.10.2020 in Financial Express (English)
and Navkaal (Marathi).

4. Thereafter, in the 1** CoC meeting held on 10.11.2020, the

Applicant received one claim from one Operational
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Creditor. The Applicant sent a communication to the
Company for the submission of the books of accounts and
other records. The CoC 1n the said meeting proposed the
IRP to continue as the Resolution professional (RP) of the

Corporate Debtor.

. In the 2™ CoC meeting held on 28.11.2020, the Applicant
placed a proposal for appointment of Registered Valuers 1o
get the valuation of the assets of the Corporate Debtor. The
CoC approved appointment of Mr, Bhavesh Rathod and
Ms. Neelam Modi as the Registered Valuers. In the said
meeting, publication for the invitation of Expression of
Interest (Eol) from the prospective Resolution Applicants

was discussed and decided to be called.

. The Expression of Interest (Eol) was 1ssued on 23.12.2020
inviting prospective Applicants to submit Eol in Form G in
Free Press Journal (English) and Navrashtra (Marathi).

. In the 3 CoC meeting held on 07.01.2021, valuation
report of the Registered Valuer and placed before the CoC,
The Applicant also apprised the mermbers of the CoC about

two responsces received from Eol

. In the 4™ COC meeting held on 12.02.2021, wherein the
Applicant informed the CoC that the Letter of Undertaking
had been forwarded to the prospective Applicants but had
not received any response for the Information
Memorandum and Letter of Undertaking from the two

responses as received from Eol published. Hence, it was
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decided and agreed by the members of the CoC as there
being no prospect of any Resolution Plan, it would be

viable to liquidate the Corporate Debtor Company.

9. Thus, in the 5% CoC meeting held on 15.03.2021, the CoC
with 100% voting share passed a Resolution for liquidation
of the Corporate Debtor and to appoint the Applicant Ms.
Nishi Jain, to act as liquidator. Further, the fees of the
Liquidator will be paid as approved by the CoC. The
relevant extract of the resolution passed in its 5% CoC

meeting are as follows :-

“RESOLVED THAT consent of the Members of the CoC of the
Corporate Debtor be and is hercby accorded to proceed for
Liquidation of the Corporate Debtor i.e. Salasar Enterprises
Private Limited under Section 33(2) of the Insolvency and
Bankruptcy Code, 2016, subject to the approval of the
Adjudicating Authority.”

“RESOLVED FURTHER THAT an Application under
Section 33(2) of the Insolvency and Bankruptcy Code, 2016, before
the Adjudicating Authority for liguidation of the Corporate Debtor
i.e. Salasar Enterprises Private Limited be filed by the Kesolution
Professional / Liquidator and the RP/ Liquidator be and is hereby
authorized to do all such deed(s)/ act(s)/ action(s) to give effect to

13

it.

10. Looking at the Application and averments, we are of the

considered opinion that this is & fit case for liquidation,
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therefore, we hereby order for liquidation of the Company

with following directions :-

a. Upon perusal of the documents, records made available and

submissions of the Counsel for the RP in the fifth CoC
meeting held on 15.03.2021, the CoC decided to Liquidate
the Corporate Debtor and directed the RP to file an
application under section 33 (2) of the Code for liquidation
of the Corporate Debtor.

In view of the decision of the CoC, we are inclined to admit
the IA 971/2021 in CP 1427/2019 to initiate liquidation
process against the Corporate Debtor. Accordingly, the
Adjudicating Authority Orders for initiation of Liquidation
of the Corporate Debtor.

In view of the above this Bench hereby appoints Ms. Nishi
Jain as Liquidator having [Reg. IBBI/IPA-001/IP-
P01662/2019-20/12664], having its address at A-102,
Krishna Tower, Ashok Nagar, Kandivali East, Mumbai -
400101, as Liquidator in terms of section 34(1) of the Code.

The fees of the liquidator to be paid as approved by the CoC.

. The Liquidator shall initiate the liquidation process as
envisaged under Chapter-III of the Code and the Insolvency
and Bankruptcy Board of India (Liguidation Process)

Regulations, 2016;
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f. Whenever the Liguidator issues any publication in the
newspapers, the said shall be published in widely circulated
newspapers in the State in which the Registered office of the

Company is incorporated.

g. Public Notice shall be issued in two newspapers, viz., in
Times of India/ Business Standard (English) and  Navshakti
(Marathi), stating that the Corporate Debtor is mn

liquidation, as required in terms of section 33(1) of the Code;

h. All the powers of the Board of Directors and key managerial
persons of the Corporate Debtor shall cease to exist. All

these powers shall henceforth be vest with the Liquidator;

k. The personnel of the Corporate Debtor are directed to extend
all co-operation to the Liquidator as required by him in

managing the liquidation process of the Corporate Debtor,

1. On initiation of the liquidation process but subject to section
52 of the Code, no suit or other legal proceeding shall be
instituted by or against the Corporate Debtor save and
except the liberty to the liquidator to institute suit or other
legal proceeding on behalf of the Corporate Debtor with
prior approval of this Adjudicating Authority, as provided in

section 33(5) of the Code read with its proviso,

m. This liquidation order shall be deemed to be a notice of
discharge to the officers, employees and workmen of the

Corporate Debtor except to the extent of the business of the

Pk Sy
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Corporate Debtor continued during the liquidation process

by the Liquidator;

n. A copy of this order shall be served by the Applicant/ RP on
the Registrar of Companics, Maharashtra, Mumbai, within
whose jurisdiction the Corporate Debtor has been registered,

for updating the Master Data of the Corporate Debtor.

p. 1A 971 of 2021 is allowed. File to be consigned to records.

Sd/- Sd/-

SHYAM BABU GAUTAM JUSTICE P.N. DESHMUKH
MEMBER (TECHNICAL) MEMBER (JUDICIAL}
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ELCID ENVESTMENTS LIMITED

CIN: LE5939MH1981PLCOZETTD
Reglatered Office: 414, Shah Nahar {Worll)
indusirial Estale, BWing, D7, E. Moses Road|
Worli, Mumbai - 400018 Fax: 022-8662 5605
& Tel.:022-6662 5603, 022-B547 5604

lm\l yekilgroup@amalosn  Webksite, www.akidinvestmanis,ea
NOTICE

Notice is hereby given that the Board of Direclors of Elcid
tnvesimenta Limited shail meet gn Tuasday, 3th August,
7622 al the Registered Office of the Company lo cansider
and take on record, the Us-Audited Standalone and
Consaiidated Financial Resylis for fhe &5t quarter ended on
30th June, 2027 ifany,

com

Detaits of the notice i3 also avaitable ons the website of the

Company sy elcidinrestinenis.con and Stock Exchange
wyrw s eindia.com
By order of the Board

For Elcid investments Limited
Varun VRN

Chairman
DiN: 01880753

Piace: Mumbai
Dale - {st Angust, 2022
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Rapicut Carbides Limited
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FRIVATE LIWHIFED ('TRRSSFEROR K57 £maii ; investors@rapicutcatbides.com  Wabsile : www.rapituttashides. com
R BR. GONSTRUCTIONS PRIVATE LIMITIO CTRANSFEROR NILG ™} EXTRACT OF UNAUDITED FINANCIAL RESULTS ,
AND FOR THE FIRST QUARTER ENGED 30TH JUNE, 2022 {Rs in Lakhs)
GSTAAD TRANING COMPANY
§ i Quarler ented Year ended
PRIATE LIWTED {"TRANSFERCR 42772 Parlicutars J0-05-202¢ 30-0-2071  31-03-2022
ARD Unaudited) {Unauitiied) {Autfiled)
PERINSULA ESTATES PRIVATE LIMiTER {"TRANSFERCA H0.87 ™
KD ! Tolat incoma fzom operakons G0G.84 784 361364
R RAHELA PRGPERTILS PREVATE LIMEED {"TRANSFERDR HO.3"} 2. et Prohit{s }Loss{-} for tha perad
H i Tox, Exceptiony aatior Extraardinary itoms 27.62 27 {53 &5
MATSYASANDHA SKVESTMEKTS AND FIKANLE 3. ket Profil{+/Loss(-) for the period : = . :
PRIZATE LIWTED { TRANSTEREE™) o S
iy : before Tax {alter Exceplionat and/or Extracrifinary itans| 2762 273 {8385}
THEIR RESPECTAVE SHAREHCLOERS 4. Nat Pyofil+)f (Loss) (-} for the periad
VARAEAGIR] INVESTMINTS & FINANCE aiter Yax tatter Exceptional andsor Extraartingry itams} 27.62 127) {105 58]
PRIVATE LIBHTED & 05, FENTIBEERS 5. Tota! Lamprefiensive incams for te psnog
{Gomprising Profitf{Loss) for the period {after tax} &
other Comprakensive income (after iax) 21462 (27) IRiEERAN
Campany Screrme Petdon No 138 6f 2322 fted unde- RBacions 23 252 o "
B2 5 the Comsnes At 2013 gresennod o arshas s 6. Eyuity Srace Capital 7 FIRE 53717 537.12
Finance Prizats Limiled ["Tranglerar N 17, 8ay Sida Exporls Pr\mia 7. Aeserves {excluding Revaiuatian Resw‘fcj &S 5hown 11 tha
Limited { Teanslerar k6.2, Colonnade Housing Private Lm.\on Audiled alance Sheat of the previcus yaar, 1708 80
[ Translercr N, Brimtanan Agra I ™
Ho &3 Bandatar Land Cevenpmen Prelz Linted (Transferr B Barmings Per Shace {of Rs. 15 eack)
RUA.H Gonstructans Prvaw imden | Transer Mo 87, 65 TARD Traging (lar cantinuing & discontinuad pzrations)
Cormpany Privae Limited (' Trangferar No. 7, Peringuin Ectates Pma'e 1a) f (.5t (0.5 {1.97)
Lieiitad (Tracsferor o 37, R Raawja p it sar- ) .
["Translercr Ko ) [Trarsleror Nos 1o 8 are oo o b} Diluted 051 10.50) 1197
I Comparies] ard Malsyagandha invesiments a Hr\ % N(!YES
["faﬂﬁfmﬁﬂ?mﬂﬂw’m g 22%ar sancticring ol Tl abovg o5 3 grinacl of e coiaitsd lomea of Gnawdited Faancial Rasuls fisd wih ihe Stock Exchange uoder
The Scheee of Arrangemant ang Amalganalion belween the Fransiorar I3 o ihe SEBI sty G £ S The Fulf lemat of te
astetea Company sad their rosgechive 1o Fra "

Fur and an babail gl the Baarg of
RAPICUT CAREIDES LIMITED
Abhishek Gami
{Mananing iraclos}
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Nishi Jain
[iquidator for "Salasar Enterprises Private Limited - in Liquidation”
Registration No: [BB1/1PA-001/1P-P01662/2019-20/12664
Add: A 102 . Krishna Tower, Ashok Nagar , Kandivali East , Mumbai- 400 101

October 12, 2022

To,
The Registrar,
National Company Law Tribunal, Mumbat.

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH,
AT MUMBALI

IA NO: 971 of 2021 IN CP (IB) /1427/MB/C-11/2019

Nishi Jain Liquidator

IN THE MATTER OF:

Hirfal Luteriors Operational Creditor
Versus

Salasar Enterprises Private Limited Corporate Debtor

Sir,

[ am concerned for the Corporate Debtor in the captioned matter.

Be pleased to take on record the attached Constitution of Stakeholders Claims under the
Insolvency and Bankruptcy Code 2016 in the captioned matter, for the act of which the
undersigned shall be forever grateful.

’i’
?i{ 7 H
! 4 S.MHZAIDE

{;‘ T [ Mombzi & Thans Dist \‘
1

Rag. Mu. 3640

My Commission
Expires

25 Sept. 2026

For Salasar Enterprises Private Limited- in Liquidation 9

NI

Nishi Jain

Liquidator
-IBBI Registration No: IBBYIPA-001/IP-P01662/2019-20/12664

Email ID : csnishijainf@email.com Cell No: +91 9833973382
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BEFORETHEHON'BLE NATIONAL COMPANY LAW TRIBUNAL,

BENCH AT MUMBAI

1A NO: 971 of 2021 IN CP (IB) /1427/MB/C-11/2019

LIST OF STAKEHOLDERS OF SALASAR ENTERPRISES PRIVATE LIMITED- in

Liquidation

/

o
“““‘a@tay, in Form B, was September 2, 2022.

(As of October 12, 2022)

Liguidation Ref:- Interlocutory
Application No. 971 of 2021

1 The applicant states that based on the review of its CIRP records, the CIRP was initiated
against Salasar Enterprises Private Limited, namely the Corporate Debtor, by the Adjudicating
Authority vide its order dated October 15, 2020 ona petition filed by an Operational Creditor
u's 9 of IBC, 2010,

2 The applicant states that in the last meeting of the Committee of Creditors (COC) held on
March 15,2021, aresolution for initiating liquidation process against the Corporate Debtor was
unanimously approved by the COC and accordingly the Resolution Professional of the
Corporate Debtor filed an application for initiating thesaid liquidation process against the
Corporate Debtor. This was approved by the Hon’ble NCLT on July 29, 2022 and in terms of
the liquidation application, approved the appointment of Ms. Nishi Jain, having Registration
No. IBBVIPA-001/1P-P01662/2019-2020/12664 as its Liquidator. The certified copy of the said
order was received by Ms, Nishi Jain, the Liquidator for the CorporateDebtor on August 4, 2022.

However, July 29, 2022 has been considered as the Commencement Date of Liquidation.

3 That the Applicant states in terms of Regulation 12 of IBBI (Liquidation Process)
Regulation, 2016, public announcement in Form B was issued by Ms. Nishi Jain, the Liquidator
for the Corporate Debtor (namely, Salasar Enterprises Private Limited) in * Business Standard’
(in English), and ‘Navshakti’(in Marathi) on August 2,2022 inviting all creditors to submit their
respective claims together with relevant supporting evidence against the Corporate Debtor, in

an appropriate form and manner, as per the provisions of IBC, 2016.

The Applicant states that the last date for submitting the aforesaid claims by any stakeholder,
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i ,:_t.RLgf tfation 31(2) has been reproduced as under:

“Form B”, on 2nd August, 2022 for which the last date of submission of Claim was 2nd
September,2022. The Applicant/Liquidator had received 4 Claim out of which first claim was
by the Operational Creditor itself amounting to Rs.29,83,876/- (Twenty-Nine Lakhs Eighty-
Three Thousand Eight Hundred Seventy-Six) and it was being verified. Second claim received
amounted to Rs.34,51,812/- (Thirty-Four Lakhs Fifty-One Thousand Eight Hundred Twelve)
from Dy. Excise & Taxation Commissioner (ST), Gurugram (South) Excise and Taxation
Department Govt. of Haryana, which was made for different entity i.e M/s Salasar Enterprises
(TIN No-06491952115) and not for Salasar Enterprises Private Limited and therefore, same
was rejected and said rejection was duly informed to the claimant. Third claim received via
speed post on 7th September 2022 amounting to Rs. 4,15,17,821/- (Four Crore Fifteen Lakhs
Seventeen Thousand Eight Hundred Twenty-One), out of which Principle amount was for Rs.
1.14.36.171/- and Interest Rs.3,00,81,650/- from Directorate of Commercial Taxes, Govt. of
West Bengal, 14, Beliaghata Road, Kolkata, which was received post the last date of submission
of Claim i.¢ 2nd September. An Applicant was unable to verify the said claim from the Books
of Accounts of the Corporate Debtor. In the Audited Annual Accounts of the Corporate Debtor
for the years 2007-2008, 2008-2009, 2009-2010 no such amount as claimed by the Claimant
has been provided for and even not shown as contingent Liability. An applicant informed the
Claimant to provide requisite documents needful to verify the Claims. The claimant also
nformed that the claim submitted in Form C in the said Liquidation Process is not in the
prescribed format as it doesn’t contain Affidavit in the prescribed format. The fourth Claim was
received via speed post-dated 29.09.2022 amounting to Rs. 28,67,62,480/- (Twenty-Eight Crore
Sixty Seven Lakhs Sixty Two Thousand Four Hundred and Eighty) along with proof of claim
in Form B under Regulation 7 of Insolvency and Bankruptcy Board of India (Insolvency
Regulation Process for Corporate Person) Regulation 2016 for total claim amount of Rs.
‘Twenty-Eight Crore Sixty-Seven Lakh Sixty-Two Thousand Four Hundred and Eighty.
Applicant says and submits that claim in Form B filed under Insolvency and Bankruptcy Board
of India (Insolvency Regulation Process for Corporate Persons) Regulation 2016 is not as per
Insolvency and Bankruptcy Board of India (Liquidation Processy Regulation 2016. Further,
Applicant says and submit that under said Insolvency and Bankruptcy Board of India
(Liguidation Process) Regulation 2016, the claim is to be submitted in Form C, hence the claim
cannot be admitted as it is not in prescribed form. Applicant further informed the Claimant
about the same. Furthermore, Applicant informed the Claimant that the claim Form should not
include any Demand after commencement of CIRP i.e 15/10/2020 as there is a Moratorium on

such demand under section 14 of Insolvency and Bankruptcy Code, 2016.

6. The Applicant further states that in regard to the ongoing liquidation matter of the

%Corporatc Debtor namely, Salasar Enterprises Private Limited and in accordance with

fRegulann 31(2) of Insolvency and Bankruptcy Board of India (quuldatlon Process)

j-'COLpomte Debtor, are to be filed with the appropriate Adjudication, At’}th?)r;gy% 'I‘h \\a;d

ot
|“¥A u: :

R
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Regulation 31 (2)
The Liquidator shall file a list of stakeholders with the Adjudicating

Authority within forty five days from the last date for receipt of claims,
and the filing of the list shall be announced to the public in the manner

specified in Regulation 12 (3).
The said List of stakeholders has been attached herewith and has been marked as

“Annexure A’

For Salasar Enterprises Private Limited- in Liquidation

o
N AT
Nishi Jain

Liquidator

IBBI Registration No: IBBI/IPA-001/IP-P01662/2019-20/12664

Email 1D : csnishiiainf@email.com Cell No: +91 9833973382

Place : Mumbai  Dated : October 12, 2022
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NISHI JAIN
Liguidator for “Salasar Fnterprises Private Limited - in Liguidation™
Registration No @ IBBI/IPA-001/1P-P01662/2019-20/12664
A-102, Krishna Tower, Ashok Nagar , Kundivafi Fast . Mumbai- 400 101
Emal id s cspihimingemaioom Mobile No: 9833973382

to

Shrt Sudhakar N,

Assistant Commissioner of Income Tax, Cirele -4 (3) (1),
Mumbai

Dear St
Sub-  Lodging of Claim in the case of Salasar Enterprises Private Limited , PAN: AAJCS7342H

I amy receipt of your letter bearing reference no. ACIT -4 (3) (1) NCLT/ 2022-23 Dated
20.09.2022, received via speed post dated 29.09.2027 along with proof of claim in Form B under
Reguliion 7 of Insolveney and Bankruptey Board of india {Insolvency Regutation Process for
Corporate Persony Regulation 2016 for total clains amount Of Rs, Twenty Eight Crore Sixty
Seven Lakh Sixty Two Thousand Four Hundred and Bighty.

As the outset T wish to inform you that at present Salasar Enterprises Private Limited , Corporate
Debtor is under Liguidation hence your claim in Form B filed under Inselveney and Bankruptey
Board ef India (Insolveney Regulation Process for Corporate Persons ) Regulation 2016 is not as
per Insolvency and Bankruptey Board of India (Liquidation Process) Regulation 2016,

Further under said Insolvency and Bankruptey Board of India (Liquidation Process) Regulation
2016, the claim is w be submitied in Form C. Hence your claim canaot be admitted as it is not in

prescribed form.

Henee Trequest you (o Kindly submit fresh claim form in prescribed Form C under Regulation 17
of Insalveney and Bankruptey Board of India (Liquidation Process) Regulation 2016.

Further please note your claim Form should not include any Demand afler commencenient of
CERP e 1571072020 as there is a Moratorium on such demand under section 14 of Insolvency

and Bunkruptey Code, 2016,

I further wish to inform you that all supporting documents in proof of claim is also be submitted
along with Faorm C,

Thanking you

&
A=
Nishi Jain
Liguidator
Salasar Enterprises Private Limited (in Liquidation)
CINGUES LOOMEIZO04P TC 145669




NISHI JAIN o
Ligurdator tor “Salaar Futerprises Private Fimited ].I(]lildi.llli)“
Registration No ; IBRUAPA-001/1P-P01662/2019-20/1 2004
ACTOZ Krishig Fower, Ashok Nugar , Radivali Fast, Mumbai- 404 1

Umail W caninhijen gl com Muhile No: 9833073180 =

04.10.2020

To,

b?hri. Sanjuy Bhattacharya, WiBRS, Haradlun Bandyepadhyvay,
senior Joint Commissioner of Revenue and Charge Ofiicer, |
Salt Lake Clurge. Room Number 519, Sth Floor,
Jalasampad Bhawan, Block DF, Sector-1

Bidhannupar, West Bengal

Koihata 700691

Dear sir,
aubi- Claim in respect of the Liguidation of Salasar Enterprises Private Limited {in Liguidation)

Ioam i oreeeipt of vowr letter no. 4B/ SICRY STV VAT 1085 dated
O092022  and  email dated 26/092022 along  with the proof of claim
m Form C under Regulation 17 of Insolvency und Bankrupiey Bosrd of India
(Liquidation Process) Regulation 2016. |

At the vary ouiset [ owish to inform vou that the cliim  submited by
you i Form C oinothe sald Liquidaton Process is. nol in the preseribed
formut us it doesn’t comain Affiduvit in the prescribed format, '

Morcover the alfidavit shouwld  be oo stamip paper of the  requisile value
as opreseribed ino West Bengal Stamp Act and should be dated with proper
tdentification of the person who make such affidavit,

P Furthier wish o mention that your cluim peetiing o FY 200720404,
2008-2009. 2009-2010, The books of Accounts of the sl yeiurs e hol
avaitlable with the Corporae {iebtor nor with e suspended . EHrectons
has handed over the said seeords (o e




. NisHI JAIN
Liquidator for “Salasar Enterprises Private Limited — in Liquidation’

Registration No : IBBI/IPA-001/1P-P01662/2019-20/12664

A-102, Krishna Tower, Ashok Nagar , Kandivali East , Mumbai- 400 101
Umail 1d : canidhijaini@email.com

Mobile No: 9833973382

[ am therefore unable to verify your claim from the Books of Accounts
of the Corporate Deblor.

in  the Audited Annual Accounts  of the
Corporate  Debtor for the years 2007-2008, 2008-2009, 20092010 no such

amount as claimed by you has been provided for and cven nol shown o3
Contingent Liability.

Hence 1 cannot verify your claim with the Books of Accounts of Corporale Debtor.

Thanking vou

7
N
Nishi Jain
Liquidator o
Salasar Eaterptises Private Limited (in Liquidation)
CLN'.U%lUUMHZDO#P'i‘C145669

&



CHALLAN
MTR Form Number-6

GRN  MHODS158881202223  |BAarcope  IHIEETENEHANE MHENSNEROINIEEEL | Date 12/10/2022-15:15:28 | Form 1D
Department  inspector General Of Registration Payer Details
Non-Judicial Stamps TAX 1D/ TAN (if Any)
Type of Payment FPurchase of Franking Code SoS Mumbai only
PAN No.(if Appilicable)
Office Name GENERAL STAMP OFFICE MUMBA! Full Name Nishi Jain
Location MUMBAI
Year 2022-2023 One Time Flat/Block No.

Account Head Details Amount In Rs.

Premises/Building

0030045501 Amount of Tax 100.60

Road/Street

ArealLocality

Town/City/District

PIN

Remarks (If Any)

1A FOR VERIFYING LIST OF STAKEHOLDER

Amount in | One Hundred Rupees Only
Total 100.00 | Words
Payment Details SBIEPAY PAYMENT GATEWAY FOR USE IN RECEIVING BANK
Chegue-DD Details Bank CIN | Ref. No. 100G0502022101202948( 5622875457140
Chegue/DD No. Bank Date {RBI Date | 12/10/2022-15:15:55 Not Verified with RBI

Name of Bank

Bank-Branch SBIEPAY PAYMENT GATEWAY

Name of Branch

Scrolt No. |, Date Not Verified with Scroli

DBepartment 1D :

Mobife No. : 9730065789

NOTE:- This challan is valid for document to be registered in Sub Registrar office only Not valid for unregistered document.
Ty TeTel Baw gedl [Hdue wricrid ool eurie wonendt sie] sud . siavll e ewgarear aoiend dae et st

o1idl .

Print Date 12-10-2022 03:18:46




BEFORE THE HON’BLE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH - II
INTERLOCUTORY APPLICATIONNO.: ____ OF 2022
IN |
COMPANY PETITION NO. (IB) 1409 OF 2017

Salasar Enterprises Private Limited

Having its registered office at,

A-607 (6 Floor), Express Zone,

Western Express Highway, Near Patel Aluminium
Malad (east), Mumbai 400097 (A s fzé‘JL M p Reeodds))
THROUGH

Ms. Nishi Jain

Liquidator

Having address at A 102,

Krishna Tower, Ashok Nagar

Kandivali east, Mumbai - 400101.

Email:~ csnishijain@gmail.com ...Applicant/Liquidator
IN THE MATTER OF:-

Hirfal Interiors ...Operational Creditor
Versus

Salasar Enterprises Private Limited ...Corporate Debtor

AFFDAVIT-IN-SUPPORT
Ms. Nishi Jain, the Applicant/Liquidator of Salasar Enterprises
Private Limited, aged 39 years, having her address at A- 102, Krishna
Tower, Ashok Nagar ,Kandivali east , Mumbai - 400101, do hereby

solemnly affirm on oath and states as follow:-

1. That as the Liquidator of Salasar Enterprises Private Limited

am conversant with the facts as stated in the accompanying, “-.

foA e

Interlocutory Application No.: of 2022.



2. That I am filing this Affidavit in support to the present

Application and I am competent to file and affirm this

Affidavit.

3. That whatever is stated in Interlocutory Application No.

of 2022 in Company Petition No.1427 of 2019 are true and

correct to the best of my knowledge and belief.

4. That whatever stated herein is based on the true and correct

facts and on the legal advice received by me.

5. That nothing material has been concealed nor any part of itis

false.

Date: Lol e~

Place: Mumbai

rrnltIRAs
LA e

Ms. Nishi Jain SR
Applicant/Liquidator
Salasar Enterprises Private Limited

CIN: U45100MH2004PTC145669




AT

VERIFICATION

Ms. Nishi Jain, the Applicant/Liquidator of Salasar Enterprises
Private Limited, aged 39 years, having her address at A- 102, Krishna
Tower, Ashok Nagar ,Kandivali east , Mumbai - 400101, do hereby
confirm the contents from Paragraph 1 to 5 are true to my knowledge

and nothing material has been concealed.

A
Solemnly declared at Mumbai ) (A /
Dated this % th day of October, 2022 ) Deponent




1\ <

(We are not member of welfare fund. Therefore, stamp of Rs. 2 is not affixed here)
BEFORE HON'BLE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH - I
INTERLOCUTORY APPLICATION NO. OF 2022
IN
COMPANY PETITION (IB}. No. 1409/MB/2017

Salasar Enterprises Private Limited

Having its registered office at,

A-607 (6 Floor), Express Zone,

Western Express Highway, Near Patel Aluminium

Malad (east), Mumbat 400097 ¢p, o p g ommed e
THROUGH o o
Ms, Nishi jain

Liquidator

Having address at A 102,

Krishna Tower, Ashok Nagar

Kandivali east, Mumbai - 400101,

Email:- csnishijain@gmail com ...Applicant/Liquidator

IN THE MATTER OF:-

Hirfal Interiors ...Operational Creditor
Versus

Salasar Enterprises Private Limited ....Corporate Debtor

To,
The Registrar,
National Company Law Tribunal,
Mumbai.
VAKALATNAMA

Sir,

I, Ms. Nishi Jain, Liquidator of Salasar Enterprises Private Limited, the Applicant herein
above appoint Advocate Mansi Pokar to act, appear and plead for us on our behalf in the
above captioned matter.

In witness whereof, I have set and subscribed my hand to this writing at Mumbai.

Dated this _E’day of Qctober, 2022,

2]
.
N b\/”'/
Ms, Nishi Jain
{Liquidator)
Salasar Enterprises Private Limited

Accepted: -
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Advocate Mansi Pokar

Advocate for Applicant/ Liquidator
Shri Ram Saw Mill Co,

Pethnaka,

Panchavat,

Nashik-422003.

Email:- mansipokarddd@gmail.com

MAH/5143/2020




Nishi Jain
Liguidator for “Salasar Enterprises Private Limited — in Liguidation”
Registration No : IBBI/IPA-001/1P-P01662/2019-20/12664
A 102, Krishna Tower , Ashok Nagar, Kandivali East, Mumbai- 400 101
Email Id : csnishijainfwemail.com  Mobile No: 9833973382

Date: i$\ Uﬂw ¥l

To,

Adv. Mansi Pokar
Advocate

Shri Ram Saw Mill Co,
Pethnaka, Panchavati,
Nashik-422003.

Sub: Authority Letter to represent the undersigned before
Hon’ble National Company Law Tribunal, Mumbai
Bench in matter of Salasar Enterprises Private Limited.

Dear Ma’am/Sir,

I, Ms. Nishi Jain, the Liquidator/Applicant do hereby authorize
Adv. Mansi Pokar, to appear and represent me in all hearing and
proceedings and to do all acts and deeds in this regards.

Thanking you,
Yours Faithfully,

.
e

Ms, Nishi Jain

Liquidator

Salasar Enterprises Private Limited






